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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NicW DELHT

OA No. 34 of 2025

In the matter of:

Sunil Sharma .... Applicant
Versus
State of Haryana & Ors. .... Respondent

ADDITIONAL STATUS REPORT BY WAY OF
AFFIDAVIT OF DHIRENDRA KHADGATA,
COMMISSIONER, MUNICIPAL CORPORATION,
FARIDABAD IN COMPLAINCE OF ORDER

DATED 30.05.2025
| Register F_Ty Mo.l05é 3
MOST RESPECTFULLY SHOWETH: Datedsl. Lo [ 2028

I, Dhirendra Khadgata, IAS, Commissioner, Municipal Corporation,

Faridabad, do hereby solemnly affirm and declare as under:
1. That this Hon’ble Tribunal afier considering report submitted by the
deponent, passed order dated 30.05.2025. The relevant portion of

27' order dated 30.05.2025 is reproduced below:-

'

~ "43. The Commissioner, Municipal Corporation Faridabad is
directed to file additional status report with respect to the land
in question with requisite details as directed above and also

separate report with respect to action taken regarding removal
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of encroachments from Public Parks other than the land in
question within municipal area of Municipal Corporalion,

Faridabad.”

2. That in compliance of the aforesaid order passed by this Hon’ble
Tribunal directions were issued to the Planning Branch of this
Corporation and Joint Commissioner (') secking information about
the status of the land in question and further to all the Joint
Commissioners as to what action has been taken for removing of the

unauthorized structure from the Public parks.

3. That the Senior Planner of Municipal Corporation, Faridabad vide
office memo no. MCF/CTP/2025/791 dated 03.07.2025 and 793 dated

03.07.2025 has intimated that :-

That as per the Revised Zoning Plan bearing Drawing no.
MCEF/CTP/2000/1139 dated 07.07.2000 for DLF Sector-11

Faridabad which has been traced from the Drawing no.

DTP(F)/548/75 dated 14.03.1975, the site under reference
falls in the category of Public Open Space in which it has
.been specifically mentioned to be used besides landscape

feature, for Educational and Public Building and Amenities,

1.

That also as per approved layout plan of sector-11:

Faridabad bearing Drawing No. MCF/STP/2000/1 145 dated

3



i,

1v.

443

04.09.2000 this arca is shown as “lawn” which as per
dictionary meaning is “an apey of grass in garden or park that
is regularly cut,

That in view of the above Zoning provisions given in which
has been traced from the drawing no. DTP(F)/548/75 dated
14.03.1975 and IFCA Building Rules 1989 definitions, this
site is falling in the Public Open Space.

That as per record, Sector-11 Faridabad where the said
Mandir/encroached area exists has been transferred to MCF
vide order dated 09.02.1984 'fél' maintenance and upkeep of
services and as per condition no. 1 that the ownership of the
roads, open spaces, parks and area earmarked for public
amenities water-supply, overhead tank, sewer lines,
drainage and all such infrastructural development as
provided by M/s DLF Univcrsal Ltd. in the said colony, shall-
vest with Faridabad Complex Administration. In the office
order bearing Endst. no. FCA/T/STP/89 dated 09.02.1984,
issued by the then Chief Administrator, it has been
specifically  mentioned  that  Faridabad Complex
Administration is pleased to take over DLF, Sector-11
excluding the area under shopping centre from M/s DLF

Universal Ltd as shown in the lay-out plan and further the



444

ownership ol the roads. open spaces, parks and the area
carmarked (or public amenitics, water-supply, over head
tank, sever lines, drainage e(c. shall vest in the Municipal
Corporation, 'aridabad,

That Director, Town and Country Planning Haryana vide
memo 0356-1 VDF-67/4671 dated 15-10-1967 granted
permission to M/S DLF Housing construction Pvt. Ltd for
setting up of a colony in the Controlled Area, Sector-11,
Faridabad. The Senior Town Planner vide memo no. 813
dated 16.07.2025 has further clarified that open spaces in
residential colony(s) are areas typically uncovered and
accessible to the Public, that promote social interaction,
enhance aesthetics and offer recreational opportunities.
Open spaces can includes park, lawn, playground and other
recreational activities. These spaces are crucial for healthy
life style, providing fresh air, promoting feasible activity and
creating sense of community. Also, absence of g Policy
allowing temple construction in open spaces suggests that
such construction might not be permitted. The report
submitted by the Planning Branch is attached as Annexure

R -1 and R-2.

'®/
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That the Senior Architect Incharge of the Panchayat Branch
ol the corporation vide memo no. MCF/TEH/2025/457
dated 09.07.2025 has submitted his report mentioning
therein that the land in question bearing MUSTTIL NO. 24,
Kila No. 4 is situated with in the Revenue Estate of Village
Mujesar, Faridabad and as per revenue record same has been
entered in the name of DLF United Limited Cannaught
Place, New Delhi. The said report has been retrieved from
the cadastral map available on the Digital Land Record ,
Haryana, however as mentioned in pre paras, ownership of
all the open space, park etc have already been vested in the
Municipal Corporation, Faridabad. The report is attached as
Annexure R-3.

That it has been reported by the concerned Joint
Commissioner that Radha Kishan temple Trust has made
unauthorized structure on the open space by way of
constructing Temple, Pujari Room, Store, Kitchen, stairs
and in onc corner has constructed a shed having Murti of
Shiv Pariwar. It is pertinent to mention here that out of total
area measuring 6992 Sq. feet, Radha Kishan Temple has
made unauthorized structure on 4541 Sq. Feet area and has

left 2451 Sq. Feet area. The sketch plan is attached as

B
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Annexure R-d. 1Uis pertinent (o mention here that from the
bare perusal ol the above said paras, it reveals that
Municipal Corporation Faridabad is the owner of the land in
question and the said tecmple has made unauthorized
structure on the property of the Corporation. It is further
submitted that as per the directions of the [Hon’ble Punjab
and Haryana High Court at Chandigarh passed an order
onl14.05.2025 in CWP No. 13790 of 2025- title as Shree

adha Kishan Trust Vs State of Haryana & Ors with the

direction “meanwhile, no demolition shall take place of

property dispute” and due this restrain order, demolition of

impugned temple could not be done. Now the said writ

petition is fixed on 22.07.2025.

4. Thﬁt in  pursuance of a complaint received regarding
encroachment/illegal structure erected on the park, a show cause
notice w/s 408 A TIMC Act 1994 dated 13.03.2025 was issued to
Devender Maan with the directions to remove the said structure and'
restore it in previous condition. The, said notice was issued to
Devender Maan as he was the care-taker ol the said temple and due to
Lhis, parentage and address could not be mentioned and the said

version was inadvertently could not be mentioned in the previous

L%
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5 o] . . ! aqa » adviSCd
status report, However, the Joint Commissioner(lf) has been

not to repeat such things in future.

Deponent

VERIFICATON

Verified at Faridabad on ,‘(D':} lbv(that the contents of above
affidavit are true and correct to my knowledge and on the basis of

information derived from the official record which I believe to be true

De%nt

and no material fact has been concealed therein.

Faridabad (Hervana)

| know the Deponent.Executant and
has signed/Thumb MarkedL.TVR.T.I

\n my presence

270 0L e
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- 4 gﬂ‘wicipal Corporation, Faridabad—
howk N.I.T Faridabad -121001, Haryana-India :

ol 0129-2411649, 2411664, 2415548
Fax : 0129-2416465 2 RGN RTVE -7 ST |

ABAD

From

Senior Town Planner,
Municipal Corporation,
Faridabad.

To
District Attomey,
Municipal Corporation,
Faridabad

Dated: 3 /7/’?/@'8&—

Memo No. MCF/CTP2025/ 7] T 8

Sub: OA No. 34/2025 : Sunil Sharma vs. State of Haryana & Others.

Ref . In continuation to this officc memo no. MCF/CTP/2025/791 dated 03 07.2025

On the subject cited matter. as desired by Legal Branch, this office reply dated 24.06.2025 alongwith

clarification given on 27.06.2025 is being reitcrated as under:-

Report Dated 24.06.2025

Sr Report Sought Remarks

No. | ‘ -
1 Khasra number, along with the length No detail of khasra number is available in this office. as
DTCP.the original khasra

it was permission granted by
numbers are with Directorate General, Town & Country
Planning, Haryana. As per email received from DTCP

office that no detail of khasra num ber s

and width of the land in question.

avatiable with

B | this office : N S
2 Details regarding the ownership and Apart from reply at point no. | it1s reported that Scctor-
11 is transferred to MCF vide order dated 09.02.1984 for

possession of the said land
maintenance and upkeep of scrvices and as per condition

no. | that the ownership of the roads, open spaces. parks
and arcas canmarked for public amenities water-supply.
over head tank, sewer line, drainage, and all such
infrastructural development as provided by M/s DLF
Universal Ltd. In the said colony, shall vest with
Faridabad Complex Admn, Faridabad . ]
As per layout plan of Sector-11 (copy enclosed), site
under reference is designated as Lawn & not green

I
3 Land use status as per the layout/master

plan of District Faridabad.

belt/park.
4 Information on possession and user The original land use is Lawn.
before construction of the religious
structure. _ -
5 Information on possession and user after | Site is being utilized as Religious purpose as Shri Radha
the construction of the religious Krishan Mandir.
structure. - N - -

Clarification dated 27.06.2025:-
I That as per the revised zoning plan bearing Drg. No. MCF/CTP/2000/1139 d
hich has been traced from the drawings no DTP(F)/548/75 dated 14.03 1975 the site under

ated 07.07 2000 for DLF
sector-11, Faridabd w
reference fall in the category of public open space in which it has been specifically mentioned to be used besides
landscape feature, for Educational & public Buildings & Amenities.

2. That also as per approved layout plan of sector-1 1, Fandabad bearing Drawing No MCF/STP/2000/1145
dated 04.09.2000 this arca is shown as "lawn" which as per dictionary meaning is "an area of grass in garden or
park that is regulerly cut". '

3. That as per FCA building rules notified vide No. G.S.R. 91/H.A. 42/71/S. 43 and 57/89 dated 8th December
1989 Part-I Clause 2(b)vi the definition of "Zoning Plan" means the detailed layout plan of the sector or

“'ll”"clpal arca and l)ll th(« eof mainta In(,d &
4 [ m e I < 1 (.' the I dlld lbt d ( om k.' d“l”" ration Sll 5
amed in tll(., 0‘ 1CC O l 1 p N A strat
OwWIng th

Faridabad stepping towards Smart City

DY N e

Avmpun £ |

- e P



Chowk N.I.T Faridabad -121001. Haryana-India
el o o Tel. 0129-2411649, 2411664, 2415549
FARIDABAD Fax 0129-2416465
. W e -aca O

S :f \ 45 »M(unicipal Corporation, Faridabad

sub-division of plots, open spaces, streets, position of protected trees and other features and in respect of each

plot, permitted land use, building lines and restrictions with regard to the use and development of each plot in

addition to those laid down in the building rules.
4. That in view of the above Zoning provisions given in which has been traced from the drawing No

DTP(F)/548/75 dated 14.03.1975 & FCA Building Rules 1989 defenations, this site is falling in the public open

space.
As regards. khasra No. of the land in question is concerned. the same was sought from DTP. Fandabad

as per email dated 03.07.2025 recerved from DTP. Fandabad, it has been

vide email dated 03.07.2025. In reply
| |. Fandabad 1s not available in

mformed that the Sazra Based lay out plan of M/s. DLF Universal Ltd. Scctor-

his office record. However. a copy of permission for setting up of a colony in the Controlled arca Faridabad-the

d to M/s. DLF Housing Construction Pvt. Ltd. by Director, Town &

356-1 VDF-67/4671 dated Chandigarh the 15" October. 1967 1s
ad). Municipal

| 1. Fandabad

casc of DLF Scctor-11. Faridabad grante

Country Planning Haryana vide memo No. 6

enclosed. The measurement of land in question may be obtained from Joint Commissioner (Faridab,

Corporation, Faridabad. Each copy of layout plan alongwith reviscd zoning plan DLF Sector-

bearing Drawing No. MCF/ CTP/2000/1 139 dated 07.07.2000 is also enclosed for reference and record.

\er necessary action in this matter. please.

Senior lia&» granner

Forr  Municipal Corporation.
Fandabad

This is for information & furtl

Encl ;- As above. &

Endst No. MCF/CTP/2025/ Dated :
A copy of the above is forwarded to Joint Commissioner(F) for information and further

necessary action, please.
Senior Tow Planner

For:  Municipal Corporation,
Faridabad
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B.K. Chowk N.I.T Faridabad -121001, H ndi & :
D i Tel. : 0129-241 1649a,n2411a664. 241 55493r¥3"a nee t-ggg'g_\/b
Fax : 0129-2416465 P ——
A
e
From
!

Senior Architect

(Incharge Panchayat Branch) |

Municipal Corporation P’ ‘

Faridabad 1// |
To

District Attorney

Municipal Corporation :

Faridabad

Memo No. : MCF/TEH 2025/ Y $7-
Dated 109 -0 208

Sub: OA No. 34 of 2025- Sunil Sharma Vs. State of Haryana & Ors.

With regard to the detail of khasra number of the land under encroachment (which
is subject matter of the subject cited case), it is intimated that as per cadastral map available
on the Digial Land Record Haryana (https://hsac.org.in) the khasra no. of the land on whicn
temple has been constructed, is 24//4 in the revenue estate of village Mujessar. Copy of the
Jamabandi for the year 2022-23 is attached at Annexure-I.

o
NS
Kanugo-II

For: Sr. Architect

Encl: As above.
Cei Ld. ACMC-I, for information pl.

Faridabad stepping towards Smart City



453

uTER A TZard WA w10
# Nakal Generated on: 08-07-2025 01:35:37 PM
e T T T 79 el aiiet Bz arer 2022-2023
o WS °T wfts miftrs c e ar feg & o e ww ar e
TR A F:“" Wi s ATUR &Y AT hin e wr . [ ¥n e
31 38 m! F . . e 3// 4@/ﬁ
! | R T D1/1 D114, 35, o G
31 et = 1
D173 0-4 4.5, 8
47/ -
1 0-6 4. 7,
fto 10
| 19/1 0-14. 3,
| 10 50
| ) 5-10%. 5.
fiO 20
D1 B-0%. 3
10 50
\ : D2 3-7 4. 7.
{ il S
5//
1 jg-0%. 5.
=
3/2 3-14 #. 7.
\ o 50
| 4 0-5 %. 7.
{ 0 50
[ 3 0-6 4. 3.
RO 70
‘E 7 5-17 %, 5.
| | 0 90 —
L | J8/1 5-15%. 7,
H




454

5 1-74. 3.
6 0-15 %, 3.
= 15 R-10 4. 7.
16 12-5%.7.
0 70
D3//
5 8-0%. 7.
0 70
5 8-10 4. 7.
10 70
15 5-10 4. 7,
0 50
16 7-5%. 7.
0 50
b5 [g-0%. 3.
10 50
24//
| 10-0%. 7,
“how
h D-2 4.3,
3 8-0 &. 7.
i 0% 5
fragt
5 0% 7.
=
5 8-0#. 7.
7 [8-0 4. 7.
—— 3 7-0%. 3,
— e




» e 455 .
I

1 A
, T —
! ! 3 ! ‘ i T T e e oS T T T e
' | g % &
! : A od
I 1 |t Ly A
a ' ! J
| !
t i
\ v
‘ P 3
| 1 -~
f
; S
) — wqa’?‘ ofed
i < -
1 T e
L
i
2
QQ." z
o
= __:'-D =
0 =
%)
i } . e 1
H ‘_'L g Y .
! 8 =
i n > w t 4 e
H w x
i e ™ ERN
i A Tz v
i s .. “Sg‘ v ¢ - B
‘ 2 R 14 )
]' OQ‘C}J = / 22t
I Suiv PRRIAR. SHED f.i'
i. % 265 =
-F. v . y -,‘;
i {lourorY WAL i ' n b =
' ik 31‘8“ 4
' S
[ 1} "~ o
“ q " 6 g [
QceToR 1V TempLe  AREA BLOCK B8




